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{Shri B. C. Kamble]

brought to a stand-still. That is why
I have brought forward this adjourn-
ment motion.

Mr. Speaker: It is purely a matter
of law and order relating to the Bom-
bay State, however important it
might be so far as Fundamental
Rights are concerned. There is the
Iligh Court and the Supreme Court to
which cases can be taken for safe-
guarding the Fundamental Rights.
Parliament is not a court of justice
so far as maintenance of Fundamental
Rights is concerned, nor has it got
an appellate jurisdiction over the
States. Under these circumstances I
am sorry I cannot give my consent to
this. Both of them, that is Adjourn-
ment Motion Notices Nos. 7 and 8, are
rejected.

Foop S1TuATION IN EasTterNn U.P.

Mr. Speaker: The next one is in
the name of Shri Shibban Lal Saksena.
I need not hear him again., He has
been raising this matter again and
again—*“the utter failure of the Gov-
ernment to take any substantial steps
whatsoever to tackle the extremely
grave food situation in Gorakhpur.
Deoria. Basti and other districts of
iZastern U.P.” In some part of India o>
the other there is always: a serious
food situation from time to time. This
has come up before the House on one
other occasion. Food situation gene-
rally is & State subject. And when-
ever a State wants the aid of the
Cen*~> and the Centre has refused it.
and done so improperly. then possibly
in some other form the matter can be
brought before the House. I am not
called upon to give my consent to this
adjournment motion—either to this
(No. 8) or to No. 10.

Mr. Speaker: No, 11 is regarding
the notice of strike by the National
Federation of Post and Telegraph
Employees Union, and No. 12 is about
the hartal by the traders of Delhi.

Shri 8. N. Dwivedy (Kendrapara):
1 do not press it (No. 12).

Mz. Speaker: That is covered by No,
4 X

The House will now take up normal
work,

LRI L (NECACTIIRR P
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£
Mr. Speaker: I have disposed of

both.

Hon. Members will kindly observe
this. There is no time-limit for the
submission of an adjournment motion,
Till 11 o’clock any hon, Member can
hand over his notice of adjournment
motion to the Secretary and to the
Minister concerned and to the Speaker.
I shall try to dispose of such of
them as I am able to before coming
here—I have to come and sit here; I
may not have sufficient time. There-
fore, as much as I am able to go
through, I shall bring on that day.
Such of them as I am not able to go
through in the Chamber I will bring
on the next day, The hon. Member
has given the notice in Hindi, I take
it. I am getting a translation. I shall
find out what it is and dispose of it
tomorrow.

oY v at o IEs T A SN
FAUO I AAA AT 7 BT
Mr, Speaker: Very well,

PAPERS LAID ON THE TABLE
Norrric wrtn~is UNDER INSURANCE Act

The Minister of Finance (Shri T, T.
Krishnamachari): Sir. 1 brg to lay on
the Table a copy of each of the-Notifi-
citinas Nos. S.RO. 1686 and SR.O.
1667, dated the 25th May, 1857. under
sub-section (2) of section 20 of the
Insurance Act, 1938. [Placed in
Library. See No. S-83/57]

DrcIStoNs ON RECOMMENDATIONS OF
D.V.C. ENQUIRY CoMMTITTER
*Rerort
The Minister of Irrigation and
Power (Shri 8. K. Patil): Sir, I beg
to lay on the Table a copy of the
statement containing Decisions on Re-
commendations Nos, 88 and 68 of the
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Damodar Valley Corporation Enquiry
‘Committee Report. {Placed in Library
See No. $-84/57]

AMENDMINTS TO ADMINISTRATION OF
Evacuee PROPERTY (CENTRAL)
RuLes

The Parliamentary Scere‘ary to the
Minister ‘of Rehabilitation and Mino-
rity Affairs (Shri P. S. Nasker): Sir,
on behalf of Shr1 Mehr Chand Khanna
1 beg to lay on the Table, under sub-
section (4) of Section 56 of the Ad-
mrustration of Evacuee Property Act,
1950, a copy of the Notification No
SR O, 667 dated the 2nd March, 1957,
naking certain amendments to the
Administration of Evacuee Propérty
(Central) Rules, 1850. [Placed in
Library See No S-95/57}

ANNUAL REPORT AND ACCOUNTS OF
HINDUSTAN HOUSING FACTORY
(PRIVATE) LIMITED

The Deputy Minister of Works,
‘Housing and Supply (Shri Anil K.
Chanda): Sir, 1 beg to lay on the
T ble, under sub-section (1) of Sec-
tion 639 of the Companies Act 1956,
a copy of the Annual Report and
Accounts of the Hindustan Housing
Factory (Private) Limited for the
vear ending 31st July, 1956 [Placed
an Library See No S-96/57]

REPORT OF REHABILITATION FINANCE
ADMINISTRATION

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir. I beg to lay
on the Table, under sub-section (2) of
section 18 of fhe Rehabilitation
Finance Administration Act, 1948, a
copv of the Report of the Rchabilita-
tion Finance Administration for the
half year ended the 31st December.
1956 ({Placed in Library See No
S-9%/571

STATEMENT  SHOWIN PROGRESS OF
ACTION TAKEN UNDER SECTION 34(1A)
«OF THE INDIAN INcOME-TAX AcT

The Deputy Minister of Finance
AShri B. R, Bhagat): Sir, I beg, to lav
on the Table a copy of the statement
-showing progress of action in cases

dealt with under section 34 (1A) of
the Indjan Income-Tax Act, 1922, upto
31st May, 1957, in pursuance ~f an
assurance given on the 18th %eptem-
ber, 1854 during the discussion on the

Indian  Income-Tax  (Amendment)
Bill, 1954 [Placed :n Library. See
No S-93/571

AMFNDMENTS TO THE CENTRAL EXcIse

Rures

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, 1 beg to lay
on the Table, under section 38 of the
Central Excises and Salt Act, 1944, a
copy of each of the following Notifi-
cations making certain further amend-
ments to the Central Excise Rules,
1944 —

(1) SRO 1591, dated the 16th May,
1957, and

(2) SRO 1767, dated the 1st June,
1957 -
[Placed 1n Library See No S-99/57]

CORRECTION OF ANSWER TO SUP-
PLEMENTARY QUESTION

The Deputy Minister of Planning
(Shri S N, Mishra): Sir, with vour
permission I would like to correct a
statement which I made m reply to a
supplementary arising out of Starred
Question No 12 today The time-Himit
for the submission of the annual
plans by the States in complete
details, 15 the end of Mav and not the
end of March

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir I lay on the Table
the following four Bills passed bv the
Houses of Parhament during the First
Session of Second Lok Sabha and
aswented to by the President <ince a
report was last made to the Houwe on
the 13th Mav, 1957 —

(1) The Piovisional Collection of
Taxes (Temporary Amend-
ment) Bill, 1957,





